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AaaMaat*
1219. Shri D. C. Sharma: Will the 

Minister of Hone Affairs be pleased 
to state:

(a) the number of persons who 
have been declared successful in the 
Assistants’ Grade Examination held in 
July, 1957; and

(b) how many of the successful 
candidates will be appointed against 
permanent and temporary posts 
separately?

The Minister of State in the Minis­
try of Home Affairs (Shri Datar): (a)
1991 candidates have been declared by 
the Union Public Service Commission 
as having qualified in the Assistants’ 
Grade Examination held in July 19S7. 
It: addition, 45 candidates belonging to 
the Scheduled Castes, who had obtain­
ed lower positions in the order of 
merit, have also been recommended by 
the Commission for appointment 
against vacancies reserved for the 
Scheduled Castes on the results of this 
Examination. The result of one candi­
date is yet to be declared by the 
Commission.

(b) The number of appointments to 
be made against permanent vacancies 
in the Assistants’ Grade on the results 
of the July, 1957 Examination has not 
yet been decided. There is no pro­
posal at present to make any tem­
porary appointments on the results of 
this Examination.

Election Petitions
1220. Shri Daljit Singh: Will the 

Minister of Law be pleased to state:
(a) the number of election petitions 

received by the Election Tribunals in 
the Punjab State in 1957 for elections 
to the Lok Sabha and State Legisla­
tive Assembly; and

(b) the number of such election 
petitions still pending?

The Depnty Minister of Law 
(Shri Hajarnavia): (a) and (b). A 
statement is laid on the Lok Sabha. 
[See Appendix V, annexure No. IS.]

MOTION FOR ADJOURNMENT
D eath o r  a person  w h ile  in  lo ck -u p
12 hr*.

Mr. Speaker: There is an adjourn­
ment motion. When did this gentle- 
man die?

Shri Braj Raj Singh (Firozabad): 
On the 10th of March.

Mr. Speaker: He died on the 10th 
of March?

Shri Braj Raj Singh: Yes, Sir.
Mr. Speaker: What is the latest posi­

tion regarding this?

The Minister of Home Affairs (Pan­
dit G. B. Pant): Sir, the man was
found dead at about 12 in the lock­
up when the police went there in 
order to take him to the Magistrate 
for remand. The District Magistrate 
was at once moved and requested to 
order an enquiry. An enquiry was 
started forthwith. A number of wit­
nesses have been examined. Post­
mortem examination has been held. 
The report of the Doctor is that in all 
probability, the man died of arsenic 
poison. There were no marks of any 
injury on his body. The enquiry is 
still continuing. It is likely that we 
may have to hold further investiga­
tion into the matter, after we have 
received the report of the enquiry.
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Mr. Speaker: As the enquiry is still 
proceeding, I am not called upon to 
give my consent to any adjournment 
motion now. It will be not in the




